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0DER 

None appears for the petitioners •whfl the matter is 
il 
called on 

for hearing.' It is a Single bench matter. In this 0* the peltioner 

No.1 has prayed for an ap.ointment in respect of petitionerNo.2 9  her 

3Ofl in compassionate ground alter relaxation of rules. Mr.1ukherjea, 

id. counsel appearing for the respondents submits that the 	plicant 

No.2 has s].rey been given an aøpeintment as a postal Rssitant in 

Maldah Division on 24.6.97 for which the applicant No.1 subnitted a 

representation to the resoendents authorities undertaking twIthdraw 

the instant OA. In sumport of his contention the petitioner has produced 

before us a letter written by the respondent No.4 t addressd to the 

Registrar of this Tribunal dated 6.7.98 which states that t;he applicant 

No,i has submitted a representation Informing her i4.11ingne il  s to with—

draw the instant OR as her son has already been given an appointment. 

The said communication as produced befere this Bench by 11r.1.Mukherje, 

be kept on record. It seems that the applicants are not willing to 

proceed with the instant 0*. in view of the above circumstances the 

application is dismissed for non—prosecution. No order as to costs, 
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